263 The Declaration and
Publication of Assets

THE CONSTITUTION (AMEND-
MENT) BILL, 1987 (TO AMEND AR-
TICLE 78.)

SHRI CHITTA BASU (West Bengal): Sir,
I move for leave to introduce a Bill furher to
amend the Constitution of India.

The question was put and the motion was
adopted.

SHRI CHITTA BASU: Sir, I introduce the
Bill.

THE CONSTITUTION (AMEND-TIES
OF MINISTERS AND MEMBERS OF
PARLIAMENT BILL, 1986-Contd.

SHRI SATYA PRAKASH MALAVIYA
(Uttar Pradesh): Sir, I move for leave to
introduce a Bill further to amend the
Constitution of India.

The question was put and tlte motion was
adopted,

SHRI SATYA PRAKASH MALAVIYA:
Sir, I introduce the Bill.

THE DECLARATION AND PUBLI-
CATION OF ASSETS AND LIABILITIES
MINISTERS AND MEMBERS OF
PARLIAMENT BILL, 1986. Contd.
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and Members of Parliament,
Bill, 1986
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The Declaration and Publication of Assets
and Liabilities of Ministers and Members of
Parliament Bill, 1986
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A bill to provide for the declaration and
publication of assets and liabilities of
Ministers and Members of Parliament and
their family members and for matters con-
nected therewih.
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"For a healthy democracy clean and
honest public life is a must. The rep-
resentatives of the people should be above
suspicion. It is at the. level of Ministers,
including the Prime Minister and Members
of Parliament that corruption has to be first
stamped out lock, stock and barrel. It must
appear that the Ministers and Members are
functioning honestly and that they have not
misused their positions. It is, therefore,
proposed to make it mandatory for every
Minister and Member of Parliament to
furnish a statement of his assets and
liabilities and that of his family members
from time to time to the respective
Presiding Officers who will cau& the same
to be published in the Official Gazette and
laid on the Table of th< House.
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"One should not only be honest hut he
must make the people to know that he is
honest."
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the annual statement of income and
assets

"The Working Committee authorises the
Congress  President to require the Congress
Ministers of Central and State Government
and Songress Member of Parliament
and  State Legislatures to  submit
to  him (that is the Congress President)
annual statements of their assets and income
and expenditure."
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corruption is worldwide phenomenon
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"Since Congress came to power after the
freedom struggle was over, paupers have
become millionaires. There are Ministers
who owned not even a cycle when they
took office. But today they have a nVet of
cars and limousines, that is large and
luxurious cars"|
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In June 1962, during the debate on the
emands for the  Ministry of  Home
Affairs many Members of Parliament
referred to the growing menance of
corruption  in administration and public
life. Replying to the debate, on 6th June
1962, the hon. Minister for Home
Affairs. Shri Lai Bahadur Shastri, said,

o

"I feel that this matter should not be
entirely left for consideration in the
hands of the Officers. It i desirable
that there should be exchange of views
g between them and public men of
experience. Perhaps hon. Members
might have read in the paper that I
have suggested that a formal Commit
tee should consider the important as
pects of the evils of corruption. 1
therefore propose to request some Mem
bers of Parliament and if possible other
public men to sit with our own officers
in order to review the problem of cor
ruption and make suggestion."
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"There is a large consensus of opinion
that the new tradition of integrity can be
established only if the example is set by
those who have the ultimate responsibiliy
for the governance of Ijndia, namely,
Ministers of the Central and State
Governments. Wei are convinced that
ensuring absolute integrity on the part of
Ministers at the Centre and in the States is
an indispensable condition for the
establishment of the tradition of purity in
public services."

"Next to the Ministers integrity of
Members of Parliament and of Legislators
in the States will be a great factor in
creating a favourable social climate against
corruption. We are aware that the vast
majority of Members maintain the high
standards of integrity expected of them.
Still it has been talked about that some
Members use their good offices to obtain
permits, licences, .. ** "
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"Still it has been talked about that some
Members use their good offices to obtain
permits, licences and easier access to
Ministers and officers for  industrialists and
businessmen."
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2. (b) "family-member" in relation to a
Minister or member means bis or her— (i)
spouse (not  being a judicially separated
spouse);

(i1) minor children; and

(iii) any other person related to him or
her, whether by blood * marriage and
whether wholly dependent on him or her or
not;
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"I would like to say that there can be no
disagreement on the spirit of the Bill. The
spirit behind the Bill is to ensure that
Members of Parliament remain honest and
do not misuse their power in any manner
in order to obtain any personal gain either
for themselves or their family members."

3.00 p.M.

"Naturally, the Government is in full
agreement wih the spirity of the Bill which
is before the House."
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and Members of Parliament
Bill. 1987
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It ig written on page 28:

"So the scope for making black incomes
through kickbacks, cuts and commissions
on government projects, programmes and
purchases is today far  greater.
Furthermore, there are strong indications
that political involvement in such
transactions has grown enormously."

qg TSAladt ar  aomfas @
T qEd F oAy ¥ g—

"In earlier years the need for political
finance was largely met through
discretionary control over licences and
permits."

e T damm w3 W
Fg—

"with contributions made by private
industrialists and traders either as direct
quid pro quos or in exchange for explicit or
implicit assurances of generally easy access
to licenses and permits."

g AW WEAld AT F | W

TN WY FTOHET § OIEW TH W K
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"Today we are told a great deal of
political finance is raised from purchases,
sales and contracts awarded by different
levels of Government and public sector
agencies with orders placed abroad being
particularly lucrative propositions ."
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"Grant of licences and permits in return for
bribe; or political contributions."
BT ZAU IFM I B qA14l
Tz & fw
"Contributions to political authorities at
various levels, ostensibly to finance

elections and post-election manipula-
tions ."
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T FE o1 9 w2l F faw ey T A
nqT T { Fa g a1 gaw fafess
® ¥ wa ® ey Fr & e
wfeew atg q wdt fo’ # o ara &
=qreqT F7A 1 Tt a1 4t o wre g
41 2y 2, 7% o avg & s gran &,
A fFg g9 @ At A & G
fagta & I g7 g1aT 8, I gear
EET & | wreaw, surar fawor # s
% srewd @) & | srfeEw g ¥ wor
feate & wer & fF -

"Over the years, the parallel economy has
grown in size and dimensions.  Almost
every sign of distress and human misery -
would appear to have been manipulated
by anti-social elements to boost the
parallel economy".

fagre @ =at s @ & 1 fa@
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4% 43 gzaAq &, S A I
IgH ag & gAAqC HiT e
¥ TaT A AT W= Uwdlaw §,
gaar ot woa &, 4 miaw ¥
FHAT A7 A9 &, FAAC qe4T q79 &
HIT agt aw fw ga6r a1z @ 33§

fagre & #m%r fggmr o 4G
¥ ufgq & A1 T & Al A@m
& A8 qar War I & A T
F & Agl foadrd, & q9¢ AT F
aex & &t Fw oA ot wiaw
ayAEqT TN 9T W GFZ g EW UW
wfezq arg @ =t wE E—

This shatters the faith of the common man
in the dignity of honest labour and virtuous
living. It is .therefore, no exaggeration to say
that black, money is like a cancerous growth

in the country's economy, which, if not set
right in time, is sure to lead to its ruination.

q1 MAAR, T q@ A AG GIAH
@ g1, W few Ay @ @ @
do Fo AFE, AT FH] FOHTF T99<
g gafr o foe s gwe AT &
FT FE F@IC qEAr § 5 WHA A
FqH FBIAT Afw ST WA T HET
& % Iw ¥ gurcy & 1wy TwEl
& w37 ¥ wdeaar qaifadi a1 9
F graed § 429 &1 @0 41 | WO
it F graq @mar fw saeEan
for et § maAr qrdt faegar
afam #7 fam @ gfeang
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1987 @% ¥ & HIT % AwET &
arg fagm T@® T g4 &a w0 WAl
#1 & fs fau aliv @ 9rea 3 ¥
3ummia, &f =% W wfasd
#i W dadifar q@ wea ¥
qiETs H< F TO IA K1 AHAT &
Gar gz <@ & At faqat ¥ swIad
a9 g4 %1 7 @ § 1 faEad
AFT ¥ Wredia 97 F oAt ¥ ol
TEdT aigg ar faww atirg ¥R 8%a
¥ oar FE 490 F e 1736 99
f& 19 wrd@ & @@ 93§ ™ §
g ®la § # g1 argyr g afva
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Fo fogal 84 37 § SaT F49 0%
gfaws qrearg amfant ar § 1ag wfw
20-25 BHL FUT WA F &y #F
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qritwg W Argwra & At ¥
ArTay F ad@m a7 10 A a0
I ufaz swwr § 1wl
qErme ¥ oAt fad #§ sraerd
ar & f5 fexng ast & andEi &
1332 713 T9F IF1 § | THAR
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wHT wi § 1 14 FER, 1986
it qrag ga & fa@w @ v
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yara figest F e awr # qara 39
T Tq WATL AR w7 e fadndy
=gl e fazor war feawa #19A
“Gu” 1 sEe garw & AU @Ew
ear& T AE FIT T ORGT WA
H oo g % fo wra A 77 AR
5 1 fern 47 ¥ 9arad_ 1 6an
agt &3 % W Tn THEY T A
0T TOqT I § 1A I W@ O |
wzr 719 #1 FiF @ wrTm gee Fiar
g\ M OF A F ATaq 400 TLT
T ZA A qra 95 W | @A §
fs fadar fzaf wreardi gra fager
2 ¥ ga war FuF { AeAIEE
@ q ad aofr g & 1 fiq g g
#TF 40 HX/E FTACAEAT AT F AT
gY, & 25,000 A 30,000 FUT
g0 fazer 47 3§ I9T FUF AA AT
fafoga =9 4 Zagd & fagway
F afafer qar F19 7 o 2387 2 &
F&ura e sorardr faren adimaTe
ar fa%ar F afs 93 Adar awET
atz F fqafaw # afwa &1
q#*F AAEHC A9 &M F 1@ @
Z 1 TR T HE F GAT &MTAq
dare avd qard arm ¥ wfea g9q
fazm &7% % smr 3u f2gr arar 1
ng wEdl § &% IH@ AP 51 4l
as g r 2 1 fagw wat F araw
fazmt % r-m FAT FA T UH AHE
WEN T, FA ATAR T FTAT
a91q ifr:ﬁa % AR A AR T A
FQIZN QT AT AAIHT | R & AF

F AR AFT 7 TR U T
FATER AR Rl |
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g WIFA< aga g W W gE
¥ fawn & fa wra #7 foam & o
wai 1 Are 7R WA e 97 A0
wgr weadfzm sav 9¢ H Ta a4
gt waf 5@ @ g & W ¥ oo
awEd @ g A |ra ¥ oAl
usdfos g g ¥ WL qiF H
TOQr TEEEr TvT g | THr §INQ
15 @ & “qimar’ =9 § wusr
ol wE@ & Un Agd feae daw
g eqar WM g ¥ HEEW  Ude
wifeqaar

§t TR W WEE (vE i
W) © WIT WEe B F )

o5t G4 NEIM WIS ;19
WA F wEed W1 ¥, wEM ﬁe'igz_zz
I FgeqTe =LA § G4 A £
#L T f A WA wEZ Sl
FwmaTd A fw 7 uew r'm L3
a%e @ & | gfawm & up
TR E gNE Al W T w4l QU
TEWH i FAT T g 9B 15 92
“@mar’ o /AT, 1987 -

This is from YOJNA dated 15th August, page
15;

"BLACK MONEY AND CORRUP-
TION

A second serious drawback has been that
even as the economy has grown, the
underground economy, consisting of
incomes and wealth generated by tax
evasion, smuggling and all manner of
illegal dealings, has grown even faster. An
officially sponsored study on the volume of
black money in the country places its value
at over one third of the Gros, Domestic
Product. I myself place it at nealy 40 per
cent. One effect of the black money is that
it reduces the effectiveness and distorts the
aims of the Plan and targets of the regular
economy. The most deleterious feature of
the black economy, however, is the
growing corruption in society. Every
transaction big or small involves the
passing of money urt-
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der the table. This cancer of corruption has
reached such proportions that few in the
economy seem able to escape it or its
outreach. The last manifestation of this is
the report of the International Monetary
Fund that over Rs. 1800 cro-res, per annum
are slashed away illegally in secret accounts
in one country, Swizerland by Indian
nations."

arae § fidga @ @r or 5 ar
T w17 @ frgas ga qwr 7 ghav
WRoga SErT Y srFwgEar Jidt
Ta o ¥ aragi wre s § fan
o7 3T wZw § w4 XA A0 fadag
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ataz g ar wam w4 & a7 74T &L,
qg WIS W N TH TA A AT Awarl
¥ argi @3s ¥ 9T A W@ g
afga 7% we ¥ & wrn frar £
A7HIT AT qur 3T AT € | FFAIT
fadas agr o wega faar w7ar M
ad, 9% Higarer fagas T WA WA
%) sawr offu A ger fer mr
@1 qara w&r 71E 08 afra Jr g
g, F18 ot eafi gy YA W),
q AT A0 FAT argar, AfRA S 2w
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AT T AR fagam AE IR
dfadt &1 war "W " ) § o
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FATEH F qEA WAl § AT A FOT
aE, 7@ W@ areww fadaw wife
fraqr war, ¥fee Fafes & wey W4T,
LG

THE VICE-CHAIRMAN (SHRI IAG-ESH
DESAI): It is now before the Joint Select
Orimmittee.
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SHRI PUTTAFAGA RADHA-
KRiSHNA (Andhra Pradesh): Sir, at the outset, I
want to congratulate Mr. Satya Prakash Malaviya
for moving this Bill—the Declaration and Publi-
cation of Assets and Liabilities of Ministers and
Members of Parliament Bill, 1986, I, isa
very .progressive' Bill. It is a very good thing, it
is a very happy thing that a freedom fighter like Mr.
Malaviya has moved this Bill in the very presence
of Mr. Chin-tamani Panigrahi, the Minister, who is
dealing with these tilings ana who is abo a freedom

fighter.  There are anumber of freedom fighters
who have laid down their lives for the sake of the
country. In my childhood," in early 1950s, I had

seen that the politicians in general and the people's
representatives in particular used to enjoy much
respect and confidence of the people. 1 think
nowadays that is quite absent. It has been
reduced much  to the least extent. There are a
few " reasons which are well known to us. In those
days, most of the politicians were freedom fighters.
They had sacrificed their personal benefits.
They had sacrificed their properties. They had
sacrificed even their lives for the sake of the
people.  That is why they enjoyed the respect and
the confidence of the people in those days.
Nowadays, people have begun to disbelieve, the
politicians. ~ They are not only disbelieving them,
but they have started to  dishonour them because
they are suspecting the sincerity and integrity of the
politicians.  This Bill is meant only for the
politicians.  But these tendencies have developed in
all walks of life in the country. It is not within our
hands. That is why Mr. Malaviya has
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preferred to move this Bill for the Members
of Parliament and the Ministers. It is a very
good thing.

Sir, the people have begun to disbelieve
and dishonoured the politicians. There are a
few simple reasons for it. The first thing is that
the politicians and their representatives are not
prepared to forego any comforts on their own
for the sake of the people of the country. The
second reason is that the economic status of the
people and the politicians who have come
into power started rising in a
disproportionate way. There is no proportion
between the original property of a public re-
presentative and the property acquired
by him after coming into power. Sir, we
have seen that a number of politicians
who have  enjoyed power ecither in the
Centre or at the State level have acquired
large properties, either immovable or movable.
This is taken by the people in different ways.
They were poor when they were not in
power.  But they start becoming rich people
after coming into power. But at the same
time  when a rich man comes to power, he
becomes the richest man.  There can be no
proportion between his original property and
the property acquired. The acquisition of
property by a rich man after coming into
power is more  in  comparison  to the
property acquired by a poor man after coming
into power. Sir, the politicians, the men in
power are in some cases directly  involved
in  economic offences and in acquiring the
properties in an indirect way.  Some politi-
cians and some people in power acquire
movable properties. And if it is more
than their capacity, they start acquiring
immovable properties. =~ And when they see
that it is over their capacity, they start
acquiring benami properties and black money.
Whenever they find it difficult to keep them
safely in the country, they resort to open
accounts in foreign banks and they go

for Swiss banks and other foreign banks to

keep their money there. In the case of

properties also, they resort
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to a number of evil methods. While
acquiring the properties and preserving them,
they resort, to a number of evil practices. For
instance, Sir, when the land reforms legislation
was made in the country and when it was
started to be enforced, the landlords have tried
to save their land as much as possible. They
have started to transfer the land in a number
of benami ways. They have transferred the
land in the name of their brothers, in the
name of their relatives, in the name of their
children and even still-born children, and in
some cases they have transferred the lands in
the name of some pet dogs.  The lands were
thus transferred only to escape from the
implementation of the land-ceiling laws.
In the same way, accounts are also being
opened in benami names. So, this jort of
things make the people disbelieve and
disrespect the  politicians. That is why,
Sir, a good thing has happened in my State,
that is, in Andhra Pradesh. = The Assembly
has passed a Resolution for declaration of
assets and liabilities by the Members of
the Assembly and the Ministers to the Speaker
which they have already done. I am not
satisfied with that. It is not at all sufficient.
They  should make it public. ~Simply filing
with the Speaker will not serve  the purpose.
It should be made to the public And it
should apply to all States. It should apply to
the Parliament also and to the entire
country so that people repose their
confidence in them.  We must declare our
properties at the time of entering into the
House either in the capacity of a Minister
or a Member.  We should also declare our
assets and liabilities at the time of re-
linquishing the power or on the expiry of the
term.

Sir, in Andhra Pradesh one more good
thing has happened. The Chief Minister, Mr.
N. T Rama Rao, has ordered for an inquiry
into the properties acquired by the men in
power right from 1947. I do not know whe-
ther it will smoothly go on or when it
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will be concluded and when we will be able to
know the result. But it is a good sign. This
sort of sentiment should develop in the
country. Then only people can repose their
confidence i, us and people will again start to
think of respecting the politicians.

With these remarks, Sir, I would like to
support the Motion movea by Shri Satya
Prakash Malaviya. Thank you, Sir.

SHRI M. A. BABY (Kerala): Thank you,
Mr. Vice-Chairman, Sir, for having permitted
me to speak on this Bill.

At the very outset, I would like to
congratulate the hon. Member, Shri Satya
Prakash Malaviyaji for introducing such a Bill
in time. Perhaps, this is the most appropriate
time when such a Bill should be introduced. I
also thank the lone speaker from the other
side.. .

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): There are some
more.

SHRI M. A. BABY... who ha, already
spoken for not finding any intentions of
destabilisation on the part of the mover of the
Bill. That needs to be thanked and
congratulated.

Sir, all of us know that today in our country
politicians are looked upon with suspicion as
had been already mentioned by many others
including the previous speakers. It was
perhaps Bernard Shaw who spoke of
politicians as those who are taking to politics
as a last resort and the adjective with which he
mentioned them, I do not want 10 pronounce
here. I wonder whether this would be
parliamentary or not.

AN HON. MEMBER: It was Samuel
Johnson who said it.
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SHRI M. A. BABY: I stand correct-

ed. Now, if someone is to update that sentence,
I do not know what  one would say,
whether thi; is the last resort of a thief or robber
or fraud. 1 totally agree with the earlier
speaker from Treasury Benches who said that
all politicians are not corrupt. There is no
doubt about that. But the point is that today in
this House a Member has been forced to bring
forth such a Bill with the good intention that un-
less some such legislation is brought forward,
the suspicion in the mina of the general public
cannot be cleared.

Sir, we remember that in connection with the
Centenary celebrations of the Indian National
Congress our Hon. Prime Minister made a
speech in Bombay where he lashed out at
corruption, which is being practised by
members of his party also. And our hon. Prime
Minister said that the fence has started eating up
the crop. 1 do not know whether he was
speaking that with an autobiographical  touch.
The same Prime  Minister has been
forced to make a statement after a couple
of months saying: myself or my family
members never accepted any bribe in
connection with the Bofors' deal. This is a sad
state of affairs for a large and great country like
ours. The very fact that the Prime Minister has
been forced to make such a  statement proves
that the cloud of suspicion that is hovering over
the head of our country is not simple. He
would not have made that statement on the spur
of the moment. I consider that
statement is a very well-considered and thought-
out statement. This is th, situation that
exists in our country today. We know  that
only two outstanding Indians could so far
get Nobel Prize. One was Rabindra Nath
Tagore, who got it for literature, and the other
was C. V. Raman, who got it for physics. Shri
Hargovind Khorana also got a Nobel
prize; though he cannot be termed as Indian, but
a very widely-circulated term can be used—a
non-resident Indian. Now, even more
people, it
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seems, have got the Noble prize, as Bofors is
a subsidiary of Nobel company. And it is very
surprising that such a thing is still being
investigated as to who are all those who got
the Nobel prize, and not only simple Nobel
prize, but Nobel Peace prize—because Nobel
distributed this prize in pieces, not in toto.
Such is the situation that higher-ups have
been involved in the most heinous offences of
corruption.

Now, I would like to make some re
ferences to the provisions in the Bill,.
especially in the backdrop of what I
have said so far. Under the definition
of Minister it is stated in clause (d),
Minister means a member of the Coun
cil of Ministers of the Union. I do not
know whether that includes the Prime
Minister also. Secondly, I would like
to get a clarification regarding family
member which in relation to a Minis
ter or Members means his or her
f;:mily member. I  want to
know whether the family member includes not
only the brothers or the sisters, but if
somebody is having a relation outside the
country, and if that can also be included
within this definition. Another clarification I
want is whether going by the Constitutional
provisions, this can be made applicable to
States also. In this Bill there is no provision. |
do not know why such a provision has not
been incorporated here and I would like a
clarification from the hon. Mover of the Bill.
Thirdly, it cannot be said disproportionate
assets have been amassed only by those who
get elected to legislatures or Parliament or
those who become Ministers. There are others
in the sphere of politics who are not Members
of Parliament or Members of Legislative
Assembly or Ministers. District office-bearers
of various political parties, State level office-
bearers of various political parties and
national level leaders of various political par-
ties are having enormous power and influence
and have opportunities to indulge in
corruption. So, if we confine
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the scope of the Bill only to those who are
Members of Parliament and members of
Council of Ministers, we are reducing the
scope of application of this Bill. I wonder
why at least district-level office bearers of
various political parties represented either in
State Assemblies or Parliament are not
included within the jurisdiction of this Bill.
This is one question I would like to get
clarified by the Mover of the Bill.

I do not want to take much time of the House
in enunciating the relevance oj; such a Bill
because everybody vs that more and more
charges of corruption are coming up these
days. Only one or two days ago, we came
across a joint statement by 28 eminent persong
of our country, in which this question of
corruption at high places occupied a
prominent position. We have the experience
of latest developments and recent events
within our country and outside, the
happenings which led to the resignation of
Richard Nixon of the United States of
America, the resignation of Mr. Tanaka and
other top-most leaders who had to resign be-
cause of corruption charges,

SBLRI SATYA PRAKASH MALA VI-
Y A: Tanaka was prosecuted.

SHRI M. A. BABY: We know, those who
are supposed to be the topmost leaders of their
respective countries are also easily susceptible
to corruption. Now corruption has become not
only systematic but it has also become a part
of the system. While fully supporting the Bill,
I would like to strike p. note of caution that
we should not have any illusion. We should
not have any illusion that through such legis-
lations, corruption can be rooted out in our
country. I firmly believe that corruption
cannot be rooted out in our country where
exploitation of man by man is being allowed.
This is my firm belief.
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI M. M. JACOB): You must
have seen that there is corruption in the
Soviet Union also.

S.HRI M. A. BABY: Not only in the Soviet
Union but even in the People's Republic of
China, some corruption cases  had been
found. But I will point out the basic
difference between the two. The basic
difference is that in our country corruption is a
part of the system and it is the way through
which  monopoly capital exploits the
surplus value of labour. This is the most
cruelest corruption that is practised in our
society. I do not want to elaborate on this.
Time will not permit me to do so. I would
only like to point out that in countries like
the Soviet Union or China, the  exploita-
tive base of the society has been corrected.
Exploitation is not continuing there. There
is no material basis for corruption to be
practised.  Still, the burden of the past social
system will continue even after the basic res-
tructuring of the society. That is why some
people are still indulging in corruption.  But
the question is, how is it being faced by
the Government there. When corruption
charges are made, they will not say that
somebody is trying to destabilise the
Government. They will not say. .

SHRI DEBA PRASAD RAY (West
Bengal): Don't you think that in communist
countries, corruption is generated because of
the State capitalism introduced by the ruling
parties of those countries?

SHRI M. A. BABY: You may get more
information regarding that from the hon.
Minister of State for Parliamentary Affairs
whose daughter happens to be studying in a
socialist country and who has been informing
him about the system which exists in that
country. Interruptions)
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SHRI DEBA PRASAD RAY: Since you
are quite sound in theory, I would like to
know from you whether in the socialist
countries—according to your terminology—
corruption is due to the State capitalism
introduced by the ruling parties there.

ot o wanw g (fagie):
dar N SAgW & 5 @iae
Feq & ot Aar 1 fodt gelldw
¥ q¥r o\ g ?

IaATEad (o g0 gAwAan) :
A AT #om 93 P ome A3
SirEg |
SHRI M. A. BABY: Though I do not

deserve the compliment from my hon.
friend, Mr. Ray, that I am sound to
theory—it is a misplaced compliment—

limited knowledge, I can
Member that if is not
being prac
GDR and
State  capi

based on my
fell the hon.
State  capitalism  which is
tised in Soviet Union, China,
other socialist  countries.
talism  is being followed in countries
like India where you have a public
sector. State capitalism  and private
capitalism  co-exist in countries like
India. Soviet Union and China are all
socialist countries. Corruption  ema
nates there in stray cases because, as
I have already mentioned, the burden
of the previous social system continues,
because for centuries we are having
various type of exploitative  systems
like slavery, etc. Once in history the
pre-historic period or primitive com
munist period ends, exploitation starts.
During capitalism, feudalism, exploi
tation in one form or the other exists.
It is there in the blood of the human
being.  (Interruptions) There can be
certain aberration within the socialist system.

If socialist system is followed on scientific
lines, there cannot be any corruption. In our
case capitalism is followed and that is why
there is corruption.

Sir, without taking much time on this side
issue, I want to reiterate that so long as this
exploitative system continues, so long as the
right to surplus
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value by capitalists iy preserved in the

name of right to property, the basic

right of corruption continues. The
value system itself will sanction people who are
placed in high offices to practise corruption.
This is my basic formulation. I ao not want to
relate the experiences in my own State where
we have seen SO many politicians who
ended politics without any asjet, without a
house of his own. On the other hand, we have
seen someone who after becoming Home
Minister or after becoming Chief Minister for
five or six years, emerged is owner  of
three houses. 1 do not want to take his
name. All the people in Kerala know that a
particular politician who happened to occupy
the position of Home Minister and Chief
Minister now has three houses in three
metropolitan cities of Kerala and the benami
wealth that he is having comes to over Rs. 50
lakhs. This is the official estimate. Now
so many enquiries are being conducted to
unearth the corrupt practices of the former
Ministers in Kerala. So, in this situation, there
should be a legislation to see that the assets and
liabilities of politicians of Members of
Parliament, of  Ministers, right from Prime
Minister, are checked, and such legislation
should b, strictly followed. Just by passing
legislations this problem cannot be
solved because you will have some other
method to circumvent such legislations and
even legislations can be changed with retros-
pective effect. =~ We have so many instances.
A very important aspect where corruption is
practised in our country is in election. To get
elected you follow unfair practices and after
getting elected and becoming a Member of
Parliament or Minister you can continue to
indulge  in unfair practices. Even we have
an experience where a case was launched in
relation to the election of a former Prime
Minister. where Allahabad High Court,
according to the then provisions of the Peoples

Representation Act found that unlawful
practices were followed by  that particular
Prime Minister to get elected. Then, what

was the response?
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Representation Act was
amended with retrospective effect to
include that period when she actually
committed that corruption  This is the kind
of experience that we have in our country.
So, I do not have much optimistic hope that
even after you bring about a meaningful
legislation, there would be no efforts to
circumvent it. It will not be properly imple-
mented and whatever limited legislation we
have today -will  be violated and those who
are occupying high positions can come out
even with constitutional —amendments to

The  Peoples

justify  the corrupt practices that they
have indulged in. This is the experience in
our country. This is why people in our

country look upon politicians as those who
will do anything to remain in power, as those
who will stoop to any level to amass money.
Unless we fight against these maladies, the
credibility of the politicians, the respect for
politicians will go down. Fortunately the
Minister who has been listening to the
discussion so far belongs to a generation
which fought for Independence. Excepta
few of us who belong to the younger
generation, most of the others who are
present here in this august House belong to
the generation which fought for
Independence. The Minister of State for
Parliamentary Affairs also belongs to the
generation which fought for Independence.
But today 'he whole thing has come to
such a pass that even those who hold high the
standards of honesty in politics are also
looked with suspicion. Why is this
happening? Because those who  speak
about honesty in public life, those who
speak about cleansing political life and even
those who carried the epithet 'Mr. Clean"—
which I would like to rather amend as
"erstwhile Mr. Clean"—do not sack the
corrupt but sack these who fought against
corruption at high places. If . iis the
situation and if such practices are followed by
powers that be, the suspicion of people against
politi-clans will ~ continue. =~ Without taking
any more of your time, I once again
congratulate the hon. Member, Shri
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[Shri M. A. Baby] Satya Prakash
Malaviya, for bringing this Bill.
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qCHIT, § @ 99, 4 TIMTIT BT

WL T 4gf 1T | 9906 QHT &

ﬁ:a'm; it & % 1‘ 5% % uIHE Aqr
.(ar'ermﬂ)

PROF. C. LAKSHMANNA (Andhra

Pradesh): He is taking somebody's name, ...
(Interruptions).. .

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); Unfortunately, your
colleague provoked him.

PROF. C. LAKSHMANNA: Even if
somebody provokes him, he should not say it
(Interruptions)...

THE VICE-CHAIRMAN (SHRI H. HA-
NUMANTHAPPA); Earlier he said Devi Lal
and Hegde, and everything has come. Why
not Rama Rao? After all, it is only. ..
(Interruptions).,. Prof. Lakshmanna, as Chief
Ministers their actions ace being discussed,

PROF, C. LAKSHMANNA: Then let
him talk about the Chief Minister. Let him
not talk about Rama Rao.

=\ fazzrmd Mo wdw: w97

ai I¥ waar oy 91 fefarec g’
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PROF. C. LAKSHMANNA; Which
committee did you study to say this? You
please name one committee where powers
were not given.. . (Interruptions)...

THE VICE-CHAIRMAN (SHRI H. HA-
NUMANTHAPPA). That his opinion...
(interruptions)... Your Member is speaking
next.

PROF. C. LAKSHMANNA: It is not a
matter of opinion, Sir. ... (Inerrup-tions) ,. .

SHRI VITHALBHAI MOTIRAM PATEL:

Those live in giashouses should not
throw stones at others.
FH OF 9T H @Y A gHIL

FAT eqT T A aifwwr wa wfg
aal a1 wmosr  fae g sEw g
AR BN WY AT G W F 9T
T@TE | wivp w@r fraar e
qadl g fraar weer 9gw § a9war g
TAl FE AL F@dr | gEA Far
war fs gt w9 w9 Gar fea faar
m.r p;qu @z AE 0T oHo Flo
w2d & fr gmiT =@ dar fagarre famr
HI Al gO0 1 WA Wt & gH
FET & | WL AT H AT, UF
FH AT WL ATCT A OWTEHT T4T
aar e :

PROF. C. LAKSHMANNA; Don't come
out with cock-and-bull stories. If you have got
some specific instances, you mention them.

SHRI VITHALBHA1 MOTIRAM PA-
TEL; What cock-and-bull stories? Everyone
knows.. . (Interruptions) .. .

PROF. C. LAKSHMANNA; Which M.P.?
Why drag in an M.P.?

SHRI VITHALBHAI MOTIRAM PA-
TEL: Iknow.

PROF. C. LAKSHMANNA; Which M.P.
did you talk about?

SHRI RAM AWADHESH SINGH: Come
out with facts and figures.
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SHRI VITHALBHAI MOTIRAM PA-
TEL; Ask your own heart.

PROF. C. LAKSHMANNA: Don't
worry about my heart or your heart. Who is that
M.P.? It is not proper. (Interruptions)

SHRI VITHALBHAI MOTIRAM PA-TEL;
Everyone knows in Andhra Pradesh.

oI 4% 99T Al 7 F2anz
famr & 1 70 FEE =oar s 27 a0
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI): Sir, there is a
saying that if wishes were horses, beggars
would ride.
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DR, G. VJAYA MOHAN REDDY (An-
dhra Pradesh): Mr. Vice-Chairman, Sir, I rise
to support wholeheartedly the Bill which has
been enunciated by our senior parliamentarian
and' freedom-fighter, Shri Satya Prakash
Malaviya.

It ha, been correctly said by our hon. friend
from the Treasury Benches that people who
are living in a glass house should not throw
stones at others. It is quite correct. As it stands
today, instead of Brahma, Vishnu and
Maheshwara—the trinity Gods are
politicians businessmen and the bureaucrats.
This combination is a lethal combination. This
is what is happening in our country. These
three forces have joined together and that is
why the entire system is in a crisis. The
political system of our country is in a crisis.
The economic system of our country is in a
crisis. Why do you say that Congress should
not answer to these points? It hag to answer
simply because it is a most responsible
organisation, it was the anti-imperialist
movement. The Congress and Indian people
fought against the Britishers. It was a party
of Mahatma Gandhi. That is why we say
that Congress has got a greater responsibility
to answer to these points. I wantto ask
you a question: have you followed the
teaching of Mahatma Gandhi? You should
have solved the crisis.  But you did not do it
because you thought that through power
you could build up a Welfare State, , Socialist
State, with justice to all. But, were you able
todo it? You have to search into your own
heart to know why this system has been
ruined. Who has sown the. seeds of black
money which have grown into trees today? if
you sow the seed you have to eat the fruit.
Now you have to eat the fruits of black
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money sown by you. That fruit is coming to
you in various shapes today and you are
running away.

What is the Bearer Bond Scheme? Does it
show the will of the nation to smash black
money or to legalise black motley into white
money? What was your policy? You wanted to
shield and you have shielded the big business.
What is the share of the big business in this
country? It is not even five per cent in the
industrial establishments of their own. But
they control the entire assets of the country.
What are your plans? Why are you massing up
money from the villagers and from farmers
and every common man? Is it to finely pass it
on to the capitalist class which is not satisfied
with the money and which is joining hands *"h
international, multinational business class?
The total hold of the multinationals is forty per
cent of the corporate sector. In thig type of
economy, the politician conies into play
because big money is involved and the
bureaucrat joins hands. That is why today we
are facing the challenge of the Head of the
Nobel Industries. He says, "We have given to
Indians; we do not care. If it is a bribe, I am
sorry for it." That is the careless attitude of that
gentleman. It is up to the Indian Government
to investigate. This is the challenge he has
thrown. Because you are ruling the country
you are responsible for it. It is your business to
come out with what are the facts, who are the
persons, who are the Indians and who are the
foreigners who have taken money. After
building up a system, after going such a long
way on the path of the so-called socialism, it ig
very difficult to turn back. Our friend on the
other side said good of capitalism. You say
'public sector'. You give it the name 'public'.
What is public in it? The workers who work
day and night have nothing to do with the
industry o, the product or the sale or the profit.
The public have nothing to do with it. How is
it public?

Technical efficiency, self-reliance and
technological know-how are not built tip-in
the country. Mahatma Gandhi, with one
'charka' was able to throw out the big
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shots. But with all the scientific advances
which the country has made—America says
that Indian scientists are in a position to make
atom bomb—you are not able to achieve it.
Our capacities are not utilised for the benefit
of the country.

THE VICE-CHAIRMAN (SHRI H. HA-
NUMANTHAPPA): Mr. Reddy, you can
continue on the next day.

MESSAGES FROM THE LOK SABHA

I. The Constitution (Fifty-eighth Amend
ment) Bill, 1987.

Il. The Representation ofthe People
(Second Amendment) Bill, 1997.

ADDITIONAL SECRETARY: Sir, I beg to
report to the House the following messages
from the Lok Sabha, signed by the Secretary-
General of the Lok Sabha:—

I

"In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
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directed to enclose the  Constitution!
(Fifty-eighth Amendment) Bill, 1987
which has been passed by Lok Sabha at its
sitting held on the 28th August, 1987, in
accordance with the provisions of Article
368 of the Constitution of India."

II

"In accordance with the provisions of rule
96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, I am directed to
enclose the Representation of the People
(Second Amendment) Bill, 1987, as passed
by Lok Sabha at its sitting held on the 28th
August 1987."

Sir, I lay a copy of each of the Bills on the
Table.

THE VICE-CHAIRMAN (SHRI H. HA-
NUMANTHAPPA): The House stands
adjourned till 11 o'clock on Monday, the 31st,
August 1987.

The House then adjourned at fiv, of the clock
till eleven of the clock on Monday, the
31st August, 1987.



